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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly. on 15" September, 2022.

L. A. Bill No. 12 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PANCHAYAT
RAJACT, 1994.

Be it enacted by the l.egislaturé of the State of Andhra Pradesh in the Seventy-
third Year of the Republic of India as follows,-

(1) This Act may be called the Andhra Pradesh Panchayat Raj (Amendment) Short title and
Act, 2022 commencement.

(2) It shall be deemed to have come into force with effect from 04-04- 2022.

2. Inthe Andhra Pradesh Panchayat Raj Act, 1994, after section 274, the following

new section shall be inserted, namely,- new ;e;c;ion
: A

Insertion of

“274-A (1) Notwithstanding aﬁything to the contrary contained in provisions

of this Act, any formation of new Districts, Revenue Divisions, Mandals Act No. 13 of
and- Villages will not have any effect on the tenure, jurisdiction and ot
composition of existing Panchayat Raj Institutions constituted prior to the -

formation of such District, revenue Division, Mandal and Village.

(2) Notwithstanding anything to the contrary contained in the provisions
of the Act, the constitution of the Panchayat Raj Institutions consequent to

reorganisation of the Gram Panchayats, Mandal Praja Parishads, Zilla Praja
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Parishads, shall be done after the expiry of the term of the existin'g

Panchayat Raj Institutions”.

I . (1) The Andhra Pradesh Panchayat Raj (Amendment) Ordinance, 2022 is
epeal an 3
savings. hereby repealed. ~

Ordinance

P — (2) Notwithstanding such repeal, anything done or any action taken under the

said ordinance shall be deemed to have been done or taken under this Act.

BUDI MUTYALA NAIDU,
DEPUTY CHIEF MINISTER for PR&RD.
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STATEMENT OF OBJECTS AND REASONS

The State of Andhra Pradesh is carved out into 13 districts after
bifurcation in the year of 2014. The present Government has taken lot of
administrative measures to improve the delivery systems in the State such that
the fruits of the welfare schemes that are implemented to be in the reach of the
entitled Citizen with little difficulty;

One of the such path breaking reform is the establishment of Village
and Ward Secretariat system in the State for every 2000 households in rural
areas and for every 4000 households in urban areas. Along with Government
has created Volunteer cluster for évery 50 households in rural areas and for

every 75-100 households in Urban areas;

The administrative reform of the village and Ward Secretariats and
Village and Ward Volunteer network has created huge positive impact in the
delivery systems in the State as it could reach the entitled citizen with lot of
ease and transparency is absolutely ensured. All the Welfare prograinmes that
are in implementation has got positive face lift with rooting out corruption and

entitled citizen getting his due without any unnecessary hassles;

As a part of continuation of the administrative reforms, The State
Government has notified its intent of reorganization of Districts/Revenue
Divisions and it is expected that this reform is going to help the Citizen in the
State to access the fruits of administration in more effective manner;

There are Panchayat Raj Institutions in the State constituted in the .
year 2021 having their term of office for a period of five years from the date of
their constitution;

Constitution of Panchayat Raj Institutions has taken place based on
the different categories of population composition and consequent reservations
in respective Pénchayat Raj Units and hence it may not be possible to
immediately reconstitute the Panchayat Raj Institutions basing on the

reorganisation of the Districts / Revenue Divisions;

As aresult of the reorganization of the districts / Revenue Divisions in
the State, there is a need for notifying the jurisdiction of the Panchayat Raj
Institutions in the reconstituted districts / Revenue Divisions. Accordingly, after
ha\}ing due deliberations made with all the relevant stakeholders, it is prudently
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thought of not disturbing the existing arrangement till the completion of the
terms of office of the incumbent Panchayat Raj Institutions; :

Accordingly, Government have decided to amend the Andhra Pradesh
Panchayat Raj Act, 1994 (Act No. 13 of 1994) suitably; |

As the Legislature of the State was not then in session, having been
prorogued, and it has been decided to give effect to the above decision
immediately, the Andhra Pradesh Panchayat Raj (Amendment) Ordinance, 2022
(A.P. Ordinance No. 4 of 2022) was promulgated by the Governor on the
28™ April, 2022.Which was published in Andhra Pradesh Gazette dated 28"
April,2022.

The Bill seeks to replace the said Ordinance and to give effect to the

above decisions.

BUDI MUTYALA NAIDU,
DEPUTY CHIEF MINISTER for PR&RD.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH :
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Panchayat Raj (Amendment) Bill, 2022, after it is
passed by the Legislature of the State may be submitted to the Governor for his
assent under article 200 of the Constitution of India. »

BUDI MUTYALA NAIDU,
DEPUTY CHIEF MINISTER for PR&RD.

P. BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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